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Govornment's reaciion on Jodgement
of Fiost Additioms! District Judge of
Bhagaipur In easy No 53/71

9280 SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether the first Additional
Dastrict Judge of  Bhagalpur,
Shri Ramgsh Pathak, vide his Judge-
ment in case No, 5§3/71 has held that
$he Post-mortem report and evidenmce
of the Railway doctor of Bihpur was
reprehensible; and

(b) if s0,
thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
MOHD SHAFI QURESHI) (a) and
(b) The railway doctor only had given
first axd treatment to the injured
Post-mortem was not carried out bv
him In fact while the injured was
still ahve, he was referred by the rail-
way doctor for further treatment to
civil hospital at Bhagalpur

Further information i« being collect-
ed and will be laid on the Tahle of
the Sabha

Allegations made by Indian Oil Em-
ployees Unlopn Against 1O C Offielals

49281 SHRI INDRAJIT GUPTA
Wil} the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the Ircan O11 Em-
plovees Union, Eastern Branch, has
made serious allegatio~¢ of corrupt
practices ;n the JOC; Marketing
Division, relating inter alia to trans-
port operations bv contractors, stores
and purchase pilferage of products
and supplying of water mnstead of oil;

(b) whether the Union hag also
alleged that some of the officials res—
pousible are sons/relatives of Min-
isters and or IC8 officers and
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(c) it 0, whether these and othe
allegations will be probed by an In-
quiry Commission?

THE MINISTER OF S8TATE IN 1THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) to (¢) Indian Oil Em-
ployees’ Union has been reporting
cases of irregularnities, corruption #nd
other malpractices of this nature in the
working of the Eastern Branch, It had
also asked for setting up a commission
of inquiry into the allegations of ram-
pant corruption by the managemens.
All such sllegations made by the Union
from time to time have been investi-
gated by the I0C and corrective action
taken as necessary

Indian Ofl Corporation Working with-
out Chalrman

9282 SHRI'B S BHAURA:
SHRI ANADI CHARAN DAS-
Will the Mimster of PETROLEUM

AND CHEMICALS be pleased to
«tate

(a) whether the Indian Oi1l Cor-
poration 1= working without either a
Chairman or a Managing Director or
« Financial Director, and

{b) 1if <o, the facts and
therefor”

reasons

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b) Orders ap-
pomntin: the Chairman have been
seued  Necessary arrangements are
heing made to fill up the posts of
Managing Director and Finance Direc-
tor

Construction of Bridge om the Loktak.
Project Site

9283. SHRI N TOMBI SINGH:
Will the Minister of IRRIGATION
AND POWER be pleased io state:

{(a) whether Government are aware
that there iz serious handicap to all’





